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SHRI K. P. UNNIKRISHNAN: Sir, 
sent two notices of 'privi,ege motions, 

.pinat Mr. Atal Bibari Valpayee and 
Mr. H. M. Patel. 

MR. SPEAKER: Not only you, but 
Mr. Ravi also h .. given. 

SHRI K. P. UNNIKRISHNAN: I am 
talking only for myself. I sent two notices 
and mnce then I have been repeatedly 
requesting you to bring them bofore the 
House for consideration .. it involved 
many grave issues. 

MR. SPEAKER: I want to get some 
pointl clarified. Therefore I am inviting 
both the Law Minister and the Minister 
of External Affairs, not only for your 
motion but also for Mr. Ravi's motions. 
We will take up that on Monday. 1 will 
sive you an opportunity and also to the 
olber aide to clarify the point. 

SHRI K. P. UNNIKRISHNAN: Sir, 
I have also a conringen t motion rdating 
to the privileges that the Attorney Gen~ral 
1*: called before the House to clarify 
the petition, 

MR. SPEAKER: 1 will give you an 
Dpportunity on Monday. 

u.,pbn. 
B.r:: BUSINESS OF THE HOUSE 

PROF. ,po G. MAVALANKAR 
(Gamtbinagar): Sir, ple8S<:refer to Rule '3 
and Rute 15. My point of order is this: 
before we atart the legislative busin .... , 
at til. point of time, actually, I thought 
that either from you or rhrough the 
Minister of Parliamentary Affairs, th~ 
House w.:luld 'have been given lOme indica· 
tion of the business before us either for 
tomorrow or for next week. 

MR. SPE.A.KER: Tomorrow we are 
lIot lifting. 

PROF. P. G. M:\VALANKAR: My 
p~int is that the Mini.ter of Parliamenlary 
Affairs had not come oul today wilh an,' 
statement on Governrnent business for 
next week. Now, we want to know whal 
happen. to the COllltitution Amendment 
Bill which h ... been circulated. We want 
to know wh"lher it io going to be i ntro-
duced in thi. Selsion 'or not. There i. 'no 
;n:lieation about that. There is no indica-
tion whether that Bill i. coming or not. 
There is no in:lication wb..ther the Shah 
(J"mliliMion '. Rep"rts, both 'pl'diminary 
and the leeond one. are coming or not. 
There iI Do iaoiieatioft whethet-. 'Ami-
.eleetion Bill i. cOming or not. Th~re i. 

no indication whether the Comprebenaive 
Industrial Relations Bill is coming Or 110t, 
In regard to all these Bills, from time to 
time, in this currelll Budget Session, 
Government has been promioing w that 
they would introduce them in thio very 
current Session, but no indication about 
that was there. I have been pressing 
for a long time for the Anti-Defection Bill 
along with other Memlx"s and I have also 
been objecting to the Act rcganiing~nsiolls 
to the former Members of Parliament. 
I have been asking about this and the 
Government have been telling me that 
they were in two minds on it, Membcn 
may not agree on my mentioning about 
the ~nsion to cx-Mrmbers. But I am 
quite clear in my mind. Thr pensions 
for Ex-MPs. must be abolished. Kindly 
hear me, The Minister of Parliamentary 
ABai ... bas not come out with all\ state-
mellt. In the absence orgueh a 5tatenlrnt 
about the bw.il1(·ss uf Ihe House in the 
current lel6ion, we want you to tdl UB 
lhrt'e thin~. Arf' w(" meeting tomorrow? 

MR. SPEAKER: I am nol goi"g to 
allswer any qu("stion; iJ lht· ~fioislt'r w~nts 
to say anything, he may. 

PROF. p, G. MAVALANKAR: W~ 
nlllst know; we have to nlake plans. 
Unless the House is told as to what is 
the plan of the budget session, how arc 
we to plan our prograJnnle5? '",'c ha\'e 
to 80 to our constituencies. Are WI:' 
meeting tomorrow? Are we .1110 going 
10 meet beyond thr 16th? My Ilbt poilll 
i.: whether on Mouday Ihe I :)th, to which 
date evervthinghad brrn shifted, que.lion 
hour, call attention .... 

MR. SPEAKER: All thaI is kloc,"n. 

PROF.P.G.MAVALA!'IKAR: Q.u ... -
lion hOUT, call attention, privilegr motion, 
Iwo maj.,.. debates, introduction of ftOW 
Dills-to do all this on Monday, are we 
going to have a se .. ioll from I I a.m. till 
midnighl? 

MR. SPEAKER: Mr. Mavalukar 
WIll be allowed to make a speech every 
day? What is thi.? 

PROF. P. {i. MAVALANKAR: Ar~ 
W~ goinltto finilhall that? That is WlY 
point. There iJ the debate on the Verpne 
Committee report; and then the debate 
on student unrest. 

SHRI K. LAKKAPPA: On a 'Wint 
of order. The Prcoident of Indi!l- has 
summoned the Members of the Raj)'a 
Sabhaand !.ok Sabba lora joint -.iOR 
on 16th but doubta baveariaen in the 
mind. of Members of this HoUle whether 
it ill .. _1NtmJ, wh-etller 1ft n "llama to 
address that lCIIion, whether Membcn 
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are entitled to go bac k and come for the 
new ,eaion. Afla twenty years. this 
has be= conven~ b\· the P..,.idellt of 
India and therefore it is conlidered a new 
joint session. This has not been clarified 
under the rules. Therefore, I want 
clarification on this issue. 

MR. SPEAKER: No law point will 
be decided by the Speaker; it is a matter 
for the courts to decide. 

SHRI K. LAKKAPPA: What i. the 
procedure for attendance at joint session 
by Members? 

MR. SPEAKER: You may try your 
.luck. 

SHRI K. LAKKAPPA: Under tho 
rules it is not provided. You may apply 
your mind. 

MR. SPEAKER: I am not going to 
-do that. 

SHRI KANWAR LAL GUPTA: 
want to remind yuu, that yeaterday you 
were kind enough to say that all the items 
in today's agenda paper would be taken 
up on Monday. 

MR. SPEAKER: :'\0; 011 Thursday's 
,genda. 

SHRI KANWAR LAL GUPTA: There 
'W~re two discu8sions, one about lht' 
Verghese Committee report and the other 
on student unrest, 

PROF. P. G. MAVAI.ANKAR: Hall 
"ings are to he discussed, it will Iw till 
,idnight. 

MR. SPEAKER: You ha\'c ntadr a 
'big speech; why should you make a 
iiecond speech? 

SHRI KANWAR LAL GUPTA: My 
lIea is that it i. your commitment. The 

Minister of Parliamentary Affairs docs 
not come into this; when you make .3 
commitment on the floor of the House, It 
isexpect~ that it would be horured. It 
is the wish of the Houoe. Therefore, 
whether you finish it on Monday or 
Tueoday or ""ednrsday, that io entirely 
your look out. 

MR. SPEAKER: I have n?t made 
any orders that the busin.,.. h.~ for 
Thursdav will be dispooed or on Monday. 
I have 'merely said that the Question 
Hour of Thursday will be taketl up on 
Monday. I do not knowwhattheGov"rn· 
meut ill going to do. 

SHRIKANWARLALGUPTA: .yo~ 
may kindly .ee that. ~y eo;rolMi pomt II 
about the Shah CommllllOll't report ..• 

MR. SPEAKER: Mr. Mavalankar 
has already mentioned that. 

SHRI KANWAR LAL GUPTA: 
wanted to support him. 

MR. SPEAKER: Is it necessar}? 
Your name must also appear. That is 
all you wanted. 

THE MINISTER or PARLIAMEN-
TARY AFFAIRSA]';l)LABOUR (SHRI 
RAVINDRA VARMA): I can unde,-
stand the anxiet) of my hon. friend, Mr. 
Mavalankar to see that no Friday passes 
without a discussion on Go\"ernmeu. 
Businrss fol' the next week. He has 
raised som~ questions about a number of 
Bill. which he said that at diflerent points 
of timf', the Governmen t has said that it 
would introduce or it would try to intro-
duce during this session. In respect llf 
theae Bills, at differellt points, practically 
every week, these qucstion. have been 
rais~ and the Government has kept the 
House info;med of the progress regarding 
the Bill.. The other day the Prime 
Minister made a statement and I myself 
also made a statemeCit in Tr"'gard to the 
comprehensive Industrial Relation. Bill 
just two days ago. 

A. far as the Constitution Amendment 
Bill is concerned, it is the intention of the 
Government to seek the leave of the House 
to introduce it on Mondav. As far as the 
Bill regarding defection is concerned ... 

PROF. P. G. MAVAl.ANKAR: Anti-
defection Bill. 

SHRI RAVINDRA VARMA: 'Re-
garding defection bill' also meam anti-
defection Bill. As far as the hon. Member 
is concerned, hi. views on the subject are 
well known and th.,..,{ore, wbether I 
say 'the BiJI regArding defection' or 'anti-
defection Bill', he will have only one 
understanding of it. I am quite lure 
about it. 

The Housr- is aware that on 11th, 
there w.u a m~eting with the leaders of 
the oppooition parties, and it i. the bope 
of the Gov~rnm"nt that w<" would be able 
to complete the work of formulating the 
Bill during this week and if completed, 
that will abo be introduc .. d on M:n,dav. 
A, far a, the Shah Commission's report 
i. conC'('rned, ... 

SHRI KANWAR LAL GUPTA: That 
i, very important. 

SHRI RAVINDIlA VARMA: '" Two 
interim Repona have 'been presented aDd 
the HOUle .. aware of that. TheUldety 
of the Government ha. been to _ that 
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along with the reports, a statement show-
ing the action the Government proposes 
to take is also laid on the Table of the 
House. 

SHRI KANWAR LAL GUPTA: 
Correct. 

SHRl RAVlNDRA VARMA: It is 
our hope and belief that it would be 
possible for us to lay the statement on the 
Table of the House on Monday. A3 far 
as the busin= itself is concerned, there 
was a complaint that the Minister of 
Parliameotary Affairs did not make a state-
ment today. You are well aware that 
you youndf propooed to the House that 
the business listed for. 

Thursday would be taken up on Monday 
and you took the pleasure of the House 
and it is on record that the House has 
agreed to it. That is the reason why I did 
not want to take the time of the Hou", 
to come forward with a statement that the 
Business for Monday would be the same 
as it was listed for Thursday. 

MR. SPEAKER: There was one 
other matter as to whether 16th will be 
the last day. 

PROG. P. G. MAVALANKAR: Or 
you go beyond that? 

SHRI A. K. ROY: We find that 
labour is becoming the worst casualily. 
We would like to know what has happened 
to the Comprehensive Industrial Relations 
Bill and why it has not been introduced, 
whether it iI fOl' want of time or the Govern-
ment could not make up its mind. So 
far as I know, it is not for want of time, 
but the Government could not make up 
its mind as to what they Ihould provide 
in it, whethn- they should give liberty 
to the workmen to elect their own unioDl 
and in regard to other provisiona also. 
I would like to tell the whole House that 
if they deal wi th the labour in this way 
and if the C'.omprehenaive Industrial 
Relatiom Bill is defn"red like that, the 
Industrial peace will be jeopar<iis<-d. And 
the responsibility will be that of the presen t 
Government. 

SHRI B. SHANKARANAND: On a 
point of order, Sir. The Minister of 
Parliamentary AtTain has mentioned the 
next week'. business in the House and that 
business pertain. only to one day, i.e. 
Monday. IC that is the business and it ia 
going to end on Monday itldf, because we 
have received I\lmmODl from the President 
today that a .ioin t JeIIion of the two 
Houaea ..m be convened on the 16th, the 
question will arise whether this HOUle will 

dOle on Monday and the joint IeIIion 
will be a fresh aession, because the members 
have to make up their minda. Thia. 
House ia concerned about the programmes. 
of the members. 

Under artide 108(3), 

"Where the President has under 
clause (I) notified his intention of 
summoning the Houses to meet in a 
joint sitting ... tf 

Only with respect to this, I am asking 
whether the Presiden t has notified his 
intention before iss ... ing the summoDl. 

MR. SPEAKER: Yes; you have got 
the notice. I have issued notice to them. 
There is no point of order. 

SHRI B. SHANKARANAND: You 
cannot say there is no point of orde,". 
What about the session? 

MR. SPEAKER: That is a legal 
question. 1 cannot decid, it. 

SHRl B. SHANKARfu~AND: There 
is no legal question. You have to decide. 
The question is, who decides what should 
be the duration of the Lok Sabha Sesaion. 
Is it some legal authority or the Speaker?' 

MR. SPEAKER: No; whether the 
joint session is a continuation .. . 

SHRl B. SHANKARANAND: 
not asking about the joint session. 
asking about the current session, 
it will end. 

1 am 
I am 
when. 

MR. SPEAKER: he current sessioll 
will end on the 16th.T 

SHRI B. SHANKARANAND: 16th?' 

MR. SPEAKER: 1 am sorry, 15t11. 

SHRI B. SHANKARANAND: It wilt 
end on 15th. That i, all right. That is alE 
I wanted. 

SHRI RAVINDRA VARMA: Mr. 
Mavalankar raised the question whether 
all the business listed for Thursday, which 
has now been put down for Monday, 
would be transacted that day. You were 
pleased to say that you had not given any 
assurance of that kind: you only said that 
the business will be taken up on Monday. 
We on our part would have no objection 
to the House sitting on Wednesday tl) 
complete the work that has been put for 
Monday. 

SHRI B. SHANKARANAND: Sir, 
you have said that this _ion will end' 
on the 15th. How can you have a _iol\' 
on 17th? No; you cannot have it, when 
the Speaker has given a ruling that the 
House will end on Monday. 
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SHRI RAVINDRA VARMA: What 
I 'have said .. that we have no objection 
to sit on Wednesday to complete the work 
that has been IiBted for Monday. 

SHRI B. SHANKARANAND: The 
Government is bungling. The govemm~nt 
is not clear in its mind. iInterruptions). 
How can there be a joint session in between 
one Lok Sabha session? Under what 
provisions of the oo,:,"ti ~ution ? W ~ . are 
guided by the constitutional prOVl8lons 
and not by the whims and caprices of the 
government. We are not guided by your 
whims and caprices. There are constitu-
tional provisions. 

SHRI RAVINDRA VARMA: There 
is no que.otion of anybody'. whims or 
caprices. There is the queslion of the 
provisions of the Constitution. The 
mmmons have been issued according to 
the provisions of the Constitution. 

SHRI SHYAMNANDAN MISHRA: 
Since the Minister of Parliamentary 
Affairs has said that the House might sit 
on Wednesday, my submission is, that 
the Lok Sabha having ended on Monday, 
as I oee it, the duration of the present Lok 
Sabha session will have ended on Monday 
and the joint session on Tuesday would be a 
aession under the new summons of the 
President. The Joint Selsion will be 
interposed-between Monday 'and Wednes· 
day. Therefore. my submission is that f~ 
a special Session on Wednesday there will 
have to be a special _womons or !he 
President to call the Lok Sabha. Otherwue, 
there can not be a sitting on Wednesday. 
Thi. oeems to me the patent constitutional 
position which cannot be avoided. 

13.00 ...... 

SHRI HARI VISHNU KAMA TH: 
Sir, I am on a point of order. Under Rules 
13 and 15 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I do not see why 
it is said that Lok Sabha is going to end 
on the 15th. When was it '0 declared, I 
do not know. 

SHRI B. SHANKARANAND: The 
Speaker .aid it. 

(Interruptions) 

MR. SPEAKER: Don't misquote me. 
All that I said was, the co!,cltl8lOn of the 
Session will have to be decided aft,er con-
sulting the Go~ment: Ac;cording to 
the preoent indication. It Will be I ;;th. 
If the Government requests for exteDllOO, 
it is always possible. 

SHRI B. SHANKARANAND: You 
have clearly said that it is ending on 
the 15th. 

MR. SPEAKER: As per the informa-· 
tion available. 

SHRI SHYAMNANDAN MISHRA" 
The interposition of a Joint Session mak .. , 
the position completely diff~rent. A 
Joint Session is supervening; it is ccming 
under a special summons of the President. 

SHRI MORARJI DESAI: It is pro-
vided in the Constitution itself that a 
Join t Session can be called durin g the time 
both the Houses are sitting. Therefore, 
there is no question of Join t Session 
not taking place on the 16th, and the 
other thing is coming on the 17th. Both 
the things can hapPen. There is nothing 
wrong in it. It IS entirely within the 
Constitution. We he ve gone into it and 
I do not see how these objections can arise. 
Let the Lok Sabha also sit 01: the 17th. 
Let it be decid~d today. 

SHRI HARI VISHNU KAMA'!H: 
At the outset, I do not agree with my' 
hon. friend, Shri Mishra, that this Session 
is scheduled to end on Monday; tJoe-
House was summoned in February and 
until the House is adjourned sine di., it 
continues to sit 50. there is no bar to the-
House sitting on Wednesday and Thursday, 
and even beyond. There is no bar at all .. 
(In/tmJplions). That summons is in 
force and it continues. 

Now. Sir. I come to Rul~s 13 and 15. 
Please read the rules. Rule 13 .ays: 

"The House shall sit on surh days as 
the Speaker, having regard to the 
state of business of the House, may 
from time to time direct." 

Now. my earnest requ~t to you is not 
to abdicate you r functions al'd powers. 
Today I find there is som~ blJsiness and 
that busi"ess might ,pill over to Monday. 
Then there is the Verghese Committee' 
Report, there is a nlotion by Mr. L K 
Advani and then there is a motion giVMI 
by two of ,·IY friend. hnd colleagues. Rule 
15 says: 

"The Speaker shaH determine he 
time when a sitting of the House shall: 
be adjourned sin. du or to a partkuJar 
day, or to an hour, or part of the saIDe 
day." 

Now, we would like to know my hen. 
friend Mr. Mavalankar raised this poin--
whether you will make a categorical decIara-
tion, give a categorical direction that tl e' 
House .hall sit, if necessary, even in an. 
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all-night Session on Monday to conclude 
all the business. (Inl4rrY'Ums). Or, if 
that is not possible, you must make a state-
ment or the Minister must make a .tate-
ment in the House or the Prime Minister 
should make a statement that the House 
may sit on Wedaesday and Thursday, if 
necessary. 

MR. SPEAKER: I will examine the 
matter and decide on this. No further 
.debate on this. 

(1 nltTTuptions) 

SHRI V ASATI SATHE: I am under 
article loS of the Constitution. It will 
help you. I will tell you what I am 
saymg. I am on a point of order. Kindly 
see the legal position. You call take it 
up at ~ o·clock. But this point is not 
decided yet. 

~ J'P' "~"'": 'fSlfIlf ~Il', ~ ~ 
~ ~ <mr ~ liT 1J1fI ( I ~ m<r ~ 
~lf'IT ~ t ~ ~~ nit .'H .q '!:'ff "'~ 
. ~~ I 

MR. SPEAKER: I have not decided 
at all. I said I want time to decid .. it. 

SHRI B. SHANKARANAND: Before 
you decide, you should hear us. 

MR. SPEAKER: We now adjourn 
.and will me.-t again at 2.05 p.rn. 

The L.k 'a"h. adjourtflld for Lunch lill 
Fil.'t Minuus /14'/ f"ou_n of Ilre Clock. 

Tire Lok Ssbha rt-ar#mbl.d aftzr Lunch at 
)Vine Minutes JHl!I Ft1UTIIJtn qT thI Clxk. 

rMa. SPEAICERin the Ch4i,1 

:RE. BUSINESS OF TIm HOUSE-
Crmld. 

MR. SPEAKER: Two quesiion. were 
'raised bd'ore me. They are: 

(I) When is the present """,ion gains 
to COld; and 
(~) whether the .Joint Session caned 

by the President of India is a !eparate 
session. 

So far as the first queation is con-
cerned, I have been informed that pr ... 
bably this oe8ion will come to aa eud, 

'On the 16th oftbis month, thc last day 

being reacrved for the Joint Session. 
According to law, a session lummoned 
comes to an end when the House is 
adjourned sine die or when it is prorogued. 
Therefore, no one is in a position to lay 
as to when the session comes to an end 
until that decision is made. 

So far as the second question is c0n-
cerned, it depends upon the construction 
of article 108 of the Constitution. A deci-
sion on that requires deeper considera-
ti,'n. I do not think any need has arisen 
fot deciding that issue at this stage. If 
and when the occasion arises for deciding 
it, and if it i. a matter fl'r me to decide, 
then I shall go into the matter. 

SHRI M. SATYANARAYAN RAO 
(K.trimnagar): You said our session was 
ending on the 16th, the last day being 
reserved for the joint session. 

MR. SPEAKER: That is the infor-
mation givm to me. 

SHRI M. SATYANARAYAN RAO: 
After the join t session, arc we again 
coming and sitting here? 

MR. SPEAKER: I do not know . 

SHRI M. SATYANARAYAN RAO: 
Who will say that the House adjourns 
sine die? 

SHRI VAYALAR RAVI (Chirayin-
kil): 'Go\,ernmrnt must inform you that 
this is their programme. So, 11 IOle Iy 
depends on the Minister of Partiamen tary 
Affairs to stand up and say how long 
th{"y want to continut' the sf"ssion. 

MR. SPEAKER: He ran only sive 
the information, because ultimately it 
depends upon me. 

SHRI VAYALAR RAVJ: I seek a 
clarification. Is it not pos,ible to say 
when the session ends? When are you 
going to say that the House is extended 
or that it will end? Please make it dear. 
Let the Minister make it clear. 

SHRI K. GOPAL (Karur): Lut 
week when Mr. Kamath raised th~ ques-
tion as to when the session would end, 
so that we could arrange our programme, 
I distincdy remember that the Prime 
Minister came forward and said. "Cer-
tainly not beyond. the 16th. II It ia on 
record. Thia I wan t you to consider. 

SHRI M. SATYANARAYAN RAO: 
Unless it is said that the House is ad-
journed Jintl die, it cannot be adjourned. 

MR. SPEAKER: Mr. WieMer. "ave 
you any information reguding that? 
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The MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI 
RA VINDRA VARMA): I do not know 
whether it is your intention to prolong 
the discussion after your ruling, but you 
very wisely divided the questions raised 
into two and .aid that on the fint ques-
tion, which was about the duration of the 
current .es .. ion of the Lok Sabha, you had 
been informed that the House would go 
on till the [6th, the last day being rescr-
ved for the joint !lell8ion. Hon. Member 
Mr. Gopal also referred to the statem~nt 
that the Prime Minist« made in the 
House. Th...., two are not COli tra:lictory. 
Government's intention is, as you 
have stated, that the current session's 
work should end on the 16th, including 
the joint session on the 16th. 

SHRI K. GOPAL: I have a sugges-
tion to make. Why not we sit tomorrow 
and take up the business meant for Mon-
day? The spill-over of that can be taken 
up on Monday. 

SHRI B. SHANKARAl"iAND '051-

MR. SPEAKER: You have already 
made your submission and I have given 
my decision. 

SHRI HARI VISHNU KAMATH 
(Hoshangabad): If I heard you aright, 
the first part of your ruling wa' that this 
..... ion will continue till the 16th, the 
last day being reserved for the joint 
session. I think there is a sligh t incon-
sistency about this, because the President 
has summoned ... 

MR. SPEAKER: I have not given a 
decision. I said I had been informed. 
I am merely giving you the information 
given to me by the Government. 

SHRI HARI VISHNU KAMATH: 
Yes, but let the Govemment explain. 
The President has summoned a joint ses-
sion as a result of the conJrrkmp. in the 
Rajya Sabha and we are having the joint 
.e"·!lon on the 16th. With my meagre 

intelligence, and according to my inter-
pretation of the Cons titution on the 
same day there cannot be a session of the 
Lok Sabha as well as a joint session. 

MR. SPEAKER: What is the diffi-
culty? After the joint .ession is over, the 
Lok Sabha can meet, there is no difficulty. 

SHRI HARI VISHNU KAMATH: 
Is there a provision? Let the Government 
explain. 

MR. SPEAKER: If they want. Mr. 
Rao raised the pertinen t question, when 
we are going to adjourn. Th<refore, the 
Lok Sabha may have to meet after the 
joint ses.~on. 

SHRI HARI VISHNU KAMATH: 
If this is the position, then the Gov«n-
ment should explain that. 

MR. SPEAKER: I am m~rely telling 
you the position that if they want, the 
Lok Sabha can meet. Mr. Satyanarayana 
Rao raised a very pertinent question as 
to when we are going to adjourn. There-
fore, the Lok Sabha may have to meet 
after the Joint Session i8 over. 

SHRI HARI VISHNU KAMATH:. 
I would implore you not to feel so help-
less. The Government must help you. 
It is not that the Government i. sitting 
there idling and not helping you. The 
Government, the Minister of Parliamen~ 
tary Affairs should try to help you. There-
fore, you said that this is the information 
given by the Gc>vemment. This is very 
hard position for the Speaker to take. 
I am sorry to say this. I hope, you do-
not feel offended; you do not take it 
amiss. The Ministers arc not- am. 
sorry to say that-cooperating with you 
in case the position is like this. So, the 
Minister should teU us whether on Tues-
day, 16(h there will be only a join t ses-
sion or jom t session plus Lok Sabha 
session. Thls is very important. 

MR. SPEAKER: I haw bern con-
sulting. 

SHRI HARI VISHNU KAMATH: 
The Constitution is very clear on that 
point. The President summons the Lok 
Sabha. He also summons the joint session. 
Unless it is made clrar that the two ses-
sion. will be there, the session of the Lok 
Sabha and the joint ~ssion. the summons. 
of thr President will be incomprehensible,. 
will be some what infructuous. 

SHRI SAMAR GUHA: I want to· 
draw your attention to the implications 
of the two summons in succession by the' 
President. I do not find any clear answer 
from the Constitution or from the rules. 
The first session was summoned by the 
Presiden t. How do you take this 'um-
man.? 

MR. SPEAKER: I have said that I 
have not decided. 

SHRI SAMAR GUHA: Whether it 
will be taken as supenession of the earlier 
summon. If it is in supersession of the 
earlier summons and if you say that aft~r
the joint session, immediately the Lok 
Sahha will sit then it is very difficult. 
Then the President will issue fresh sum-
mons for the sitting of the Lok Sabha .. 
That is one difficulty. The second diffi-
culty is that if the President issued the 
fint summons. If it is considered by the 
second summons as superseded, that mean .. 
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that the joint seuion is a fresh seuion. 
Then the Members are entitled to enjoy 
die faci1ity of going home and conung 
back. This is the constitutional position. 
In that way, the Lok Sabha ends a day 
before that. Therefore, the Members will 
be entitled to all the privileges that they 
have and they are coming to attend a 
completely new session. I would seek y~ur 
guidance in the maUer. I am not finding 
anything either in the Constitution or in 
the rules. How do you explain it? Whe-
ther it is one being superseded by the 
other. If it is taken as a superseuion, 
'then the implications of that may be 
taken into consideration. 

. SHRI B. SHANKARANANO: Be-
cau.e yoa have not given your ruling ..• 

MR. SPEAKER: I have already 
given my ruling. S~ far a., c~:mst~uction 
of A-tide 103 of th, Con'tttuUon IS con-
cerned, I am not going to con.tru~ ~
cauo<: I hwe one difficulty and that 18, 
wh~ther I will have 10 do i I or the Go-
vernm,nt has to decide this maUer. The 
second mltter is even if I have to decIde. 
th, ooca.ion has not arisen. If anybody 
send. a bill. at that time il will be con-
sidered. 

SHRI B. SH<\NK<\RNANO: Are 
w! to u'1ier;tand by your ruling now 
th~t W~ Cln raj,,!: o:,j~ctions, p::>ints oC 
or.:i~r in th~ joint 5:5"lon itself? 

MR. SPEAKER: I have given my 
ruling. 

SHRI B. SHANKARNAND: I am 
not challenging your ruling. Th~ Pres!-
dent under Article loS can notify his 
intention of calling a joint .!'""!on .. But 
if you look to Article 180(3) It 11 differ-
ent becawe it deals with the summoning 
of the session. 

That is why I want ·to bring to 
YO:Ir kin:! n')tice article j09. I quote: 

"If afler a Bill has been pas.ed 
by one Howe and transmitted to the 
other House--

(a1 The Bill i. rejected by the other 
House; or 

(b) the Howes have finally dis-
ag, .. :1 as to the amendments to be 
made in the Bill; or 

(c) More than six months elaPIC 
fro n the dale of the reception of the 
"Bill by the other Howe without the 
BiU ,being pawed by it, 

the president may, unless the Bill has 
laped by reason of a dissolution of the 
House of the People, notify to the Howes 
by message if they are sitting 01' by publie 
notification if they are not sitnng. his 
intention to summon them to meet in a 
joint sitting for the purpose of delibera-
ting and voting on the Bill:" 

When the Howe i. Bitting he can 
only notify his intention. That is what 
ia provided here Then, there ia a proviso: 

"Provided that nothing in this 
clawe shall apply to a Money Bill." 

The sub-clau.., (3) of article loS is 
most important. It saY': 

"Where the Presiden t has under 
clan,"" (I) notified his intention of 
summoning the Houses to meet in a 
joint s tting, neither House shall proceed 
further with the Bill. but the President 
may at any time after the date of his 
notification summon the Houses to mf'et 
~n a ,ioint ".tting. for the p~rpose specifi~d 
In the notificatlon and, If he does so, 
the Houses shall meet accordingly." 

Article loS(3) deals with summoning 
of the Howes, not notifying the intention. 
The intention can be notified when the 
Houses arc sitting. But this article loS(3) 
does not mention about the sitting of the 
HOUges. I t means that the summons can 
be issued only when the flouses. a;e not 
sitting. Now, we are already sltbng on 
the summons of the President. We are 
alr~ady hC1'e on the summons of the 
Pre!ident. What happens to it? Can the 
President issue another summoml when 
we have already been summoned here? 
Do vou want us to raise these issues in 
the .'ioint session? 

MR. SPEAKER: I do not advise 
you anything at all. By deci~~g ~ything 
ther.. will not preclude r8lSmg It any-
where eJ..,. This is nol th~ forum to d"Cide 
Dor am I here to give any legal advice. 

SHRI B. SHANKARANAND: It is 
not for the Government to decide these 
things We do not want to give power in 
the h~ds of the Government to decide it. 
You are the only penon to decide it. 
The Governmmt i. incompetent in thl'Se 
matt""". 

SHRI SHYAMNANDAN MISHRA: 
My submission is that the two question!ll 
are in~locked. They eannot be decided 
teparately. What would be the d,;,ration 
of the s_ion_about that. Ihe Chtur can-
not take the decision. That position can 
be made clear only on the last day, that 
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is, Monday and so on. We are DOW con-
fronted WIth a new lummOIll. May I 
submit to you that article loll says, while 
the House is litting, it can be through 
a mraoage: it cannot be through a sum-
mODI ••• 

MR. SPEAKER: I have already 
given the ruling. There is no point in 
arguing about it. 

SHRI SHYAMNANDAN MISHRA: 
The whole thiDg is that the House has 
to understand your ruling. 

MR. SPEAKER: That il not my 
responsibility. Making the House under-
stand is not my responsibility. You 
should not put that OD me. 

SHRI SAMAR GUHA: You have 
loft ambiguity in your ruling. You must 
clear it. 

SHRI SHYAMNANDAN MISHRA: 
Your Secretary, the Secretary of Lok 
Sabha, has circulated to us the sum-
mons issued by the President. The Chair 
cannot be considered to be unaware 
of the summons. The Chair has just 
now taken the position that it has been 
informed by the Government. But it is 
your Secretary who has circulated to us 
the summons for the joint session. So, 
you are bound to be in the picture. 
When the old summons were in force, 
the new summons could not be issued. 
If the President was pleased to consider 
the House to be sitting, then he could only 
have sen t a message to the House that 
he wanted that there should be a joint 
sitting on a particular day, it could not 
have been through a fresh summons. 
The Chair could help us in mowing what 
would be the duration of the session so 
that we can plan accordingly. If the 
session is going to end on Monday, we 
should know it. The position has been 
complicated by the Minister of Parlia-
mentary Affairs who says that there will 
be a separate sitting on Wednesday. 
that is on the 17th. He has said that. 
Please consult the record. 

MR. SPEAKER: That can be ...• 

SHRI SHYAMNANDAN MISHRA: 
It i. on record. 

SHRI RAVINDRA VARMA: I 
did not say that there would be a sitting. 
I am .orry, the hon. Member did not 
hear me. 

SHRI SHYAMNANDAN MISHRA: 
What did you say? 

SHRI HARI VISHNU KAMATH: 
The old summons does not lapse. 

SHRI SHYAMNANDAN MISHRA: 
Did Dot the Minister of Parliamentary 
Main say that the House would sit on 
the I,th 'May' (Intmuplioru) 
Even if it is 'may', now 'may' has the 
force of '.hall' here in this context. The 
House wants to know definitely what 
would be the position of the House on 
the I,th and so on. The House wants to 
know the duration of the present oesaion. 
The Minister interjects and says that the 
House may .it on the 17th. Then, at that 
time, Sir, I pointed out that if there 
is going to be a sitting of the House on 
the I,th, there shall have to be a fresh 
summons. The Prime Minister intervened 
to say that no fresh summons were re-
quired. So, pleaoe go into the record of 
the de bates. 

AN HON. MEMBER: It does not 
lapse. 

SHRI SHYAMNANDAN MISHRA: 
He took the position that it did not lapse. 
That is different. 'What I am submitting 
is that while the House is sitting or is 
considered to be sitting, there can only 
be a message from the President; there 
cannot be a summons from the Presi .. 
dent. And therefore the position has to 
be made clear by the Chair. 

MR. SPEAKER: I have given the 
ruling. What is the good of reopening 
it? I am not reopening it. What is the 
use of reopening it? 

SHRI RAVINDRA VARMA: I 
have to set the record correct. I am only 
sdting the record correct. I said, Govern-
ment will not object. I did not say may 
or will. 

SHRI VAYALAR RAVI (Chira-
yinkil): Your ruling I am not ques-
tioning. I am only reading the Con-
stitution. The Prime Minister quoted 
this ruling. I am qlloting Article 106 
of the Constitutio~. It says: 

"The President may, unless the 
Bill has lapsed by reason of a disso-
lution of the House of the people, notify 
to the House. by message if they are 
sitting or by public notification if they 
are not sitting." 

This is very important. Public notice 
comes if we are not sitting. We are 
sitting. There can be only message from 
the Presiden t. I remember it correctly 
that he has stated this. Then he further 
summons. \Vhat is the constitutional stan-
ding on the summons? This is the point. 
Your ruling is standing. So, the only 
question i. whether it is standing or not. 
ls it necessary? What will be the position 
then? When will you adjourn the Lok 
Sabha? These are the three or four points, 
pleaoe clarify. 
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SHRl M. N. OOVINDAN NAIR 
(Trivaadrlll1l) : All the doubll that bve 
been raUcc:l wiD be settled at a later ciate. 
Tlaat is how I UDd'!ntand your ruliDg. 
Thetd'ore, you have made it clear. n.erc 
wa. a disc .... ion whether the House wouJd 
continue OIl the 17th. That was there. 
But you have made it very clear that it is 
the view of the Govemmcnt that it i, not 
lit.tilll beyoDd t6th. That is whir" you 
I.lll. So, upto 16th. you lit. Whe*r 
it is OIl the new summonns or on the old 
SIII1\mons, that question, when an occalion 
ariaea, will be ICttled later. 

MR. SPEAKER: TheJot, cannot be 
too many apeaken. Mr. Kamath. I bave 
heard you. No, I am sorry. Mr. Kamath, 
ple.,e help m~. 

SHRI HARI VISHNU KAMATH : 
A new point ha. bren raised. Under 
article 108(3:' the SUlnmonS is also proper. 

MR. SPEAKER: M-. Kamath, I 
have told you, I am not deciding that 
point today. I am not going to d~cid" i! .. 
This i3 not the rerunl tu dccid{'. I am not 
going to) d~cide fllrthN. I have given th~ 
ruling. "'~. now go to the legislative 
business. 

AN HO:-;. MEMBER: What i. the 
date of th~ Join! S~ .. ion ? 

(lnltrruplion,) 

SHRI B. SHA:-;KARANA.1\'D: The 
HoUle is C"'.onr'..!Z(d. 

MR. SPEAKER: How can I help 
it? That i5 a matter for others .. 

SHRI B. SHANKARANAND: You 
have to help us. Who will protect us ? 

(/ nl,"up/ion,) 

MR. SPEAKER: I have told you 
it will be decidt,d as and when necessary. 

SHRI B. SHAXKARANAND: For 
reserving the date 16th ~r the continuation 
of the businesa of the Howe, which sum· 
mons, whether Ihe lint summons or the 
present summons, these are matten .... 
(lnllrruplionl) Do you want the Memben 
to 8" and come back? 

MR. SPEAKER: You take a risk. 
We now go to the legislative business .. 

SHRI B. SHANKARANAND: Any 
business conducted in the Joint .e .. ion wiJI 
be completely iIIega\. 

MR. SPEAKER: They have got 
their legal opinion. You are a lawyer. 
You give your legal opinion. Now, we go 
to the legislative business. 

ALIGARH ~USLIM UNIVERSITY 
(AMENDMENT) BILL 

THE MINISTER OF ED1,1CA-
TION. SOCIAL WELFARE ANI>CUL-
TURE (DR. PRATAP CliANt>RA 
CHUNDER): I beg 10 move for leave 
to introduce a Bill further to amend the 
Aligarh Muslim Univenity Act, 1920. 

SHRI G.M. BANATWALLA (POD-
nani): Sir, on a point of order, under 
rules 69 and 70. Rule 69 says that. Bill 
involving expenditure shall be accompani-
ed by a financial memorandum. Rule 
70 says that the Bill should also be accom-
panied by a memorandum regarding de-
kgated legislation. Th~ spirit of these 
rules is that a total picture should come 
I".fore the House. 

Therefor<', th~ hon. Minister should, 
along with the Bill. also present to the 
House the report on the Bill that he has 
Tt"ccived rcportr-dly from the Minorities 
Commission. The A-finoritirs Commis-
sion has submitted a report with respect 
to this Aligarh Mu.,\im University 
Bill. That report should also be laid on 
the Table of the House. I am not OppOS' 
ing the introduction of this Bill. I only 
say that the purpose of these rules 69 and 
70 asking for aU these accompanim~nts is 
that: the total picture should com~ before 
the HoUSf", The Minorit~r.1 Commission? 
a very important C.ommiuion, ha~ sub-
mi tted a report on tho features of this Bill 
to the Governtn<:nt. and this fact has come 
in the newspapers. Therefore, the Go-
vernment, while introducing thi~ Bill, 
should also present this report, which they 
have received from the Minorities Com-
mi~~ion, to the HO\l!K". 

MR. SPEAKER: I see no point nf 
order. 

The queation is 

"That leave be granted to iDtra-
dwx: a Bill further to amaId the 
Alifllll'h Muslim Univcnity 
Act, IgiO." 

DR. PRATAP CHANDRA CHUN-
DBR: Sir, I introduce the Bill. 


